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It THZ CEUTFRAL ADMIIIISTRATIVE TET
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ATFUER,

OoaA 327/95
Jugal ishors Sharma =/c Shri Badvrilal, aged 26 yeavs, EDBEPM,
Gambhiva, Disti

<+ APPLICANT

1. Onicn of India through the Secrsatavry to the GOI, Dzptt.

of Foszta, Ministry of Communicaticons, Maw Delhi.

3. Director Fostal Ssrvicesz, Jaipur Pegion, Jaipur.
fficzas, Sawai Madhopur Division, Sawai

Madhopur.

[e)

ONDENTS.

CORAM: ~

HOW'BELE MF. &.P. ZHAFMA, MEMEEF (A)
HOLI'ELE MF. FATTAIl FRAI'ASH, MEMBEF (J)
For the Applicant ceo Mr. E.L. Thawani

For the Reapondents ‘ .o

ORDER
PEF HOMN'BLE MF. O.F, ZHAFMA, MEMEEP (A)

—

n this application u/z 19 of the Administrative
Triluns ls Ack, 1935, Shri Jugal Uizhore Shavms hag rrayed that
the vespondsnts may be restrainsd from tzrminating “the sesrvicas
he applicant, as such tzrmination would be violaitive of the

icles 11 and 16 of the Constcitucion, principles of natur

puces Ack, 1917, He has furithevr prajyed

Diz that the respondznts
may; ke divectzd to  consider ithe applicant for  regular

appointment asz EBDEFM, Gambhiva, Jiving dus weightage to the

continuous sevrvice of the applicant for one year.

2. The case of ithe applicant iz that hz was appcintz=d as

EDBFM, Gambhivra Pozsic Ofifice, vide Annesxure A-1 datzd 12.7.94,

by Annsrures A-2

and A-3, hoth dated 185.1.%5. Ths applicant =till ceontinuss on

ficsz. Thz respondents

the posts of EDEFM by issuing Annezure A-5 dated 1.2.95. They
1

icznt vide Annesxzure A-4 to submit

ceee2.



articulars rzgarding his candidature alac. The zapplicant has
alzc submitted his application, which has been duly forwarded.
Applicant's <lazim iz that ke has passzd Senicr  Secondary
(Academic) Examinatbion of PBoavrd of Sécondary Education, .
zthan, which ia =squivalent to che minimum <sducational
ficaticn preacribed for recruiitmsnt o th: wost of EDEPM.
Hz =alzc poszezsces  cuperiznce  for the =2aid paos and is,
therefore, =1liginlz for being considered £fov qLLu1ﬂtm~If a3
EDEFM on a regular basiz. Hz, however, apprehends that his
gezrvicss may ke terminated by th: reapondants hefore a
czyularly selzcted candidate is availakle teo £ill up the post
ncz as BDEPM may not be taken into account
for the purpose of selection. Therefores, apart from the aboﬁe
cther velizfa cl?imed by him, he has alsce prayed that  the
respondentd may be resirainzd from terminaiting his sevvices and
not to make any vegular vecruitment te the post of EDBEM,

Gambhira.
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We have hzard the learnsd coun

(XS]
)

the applicant and
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gone through the material on vecord.

4. Admictzdly, the appointment of the applicant iz on ad
5|

it will continme ©ill such itime as & regularly

igyrfair or  that  Jdue 'consiJeraLion lhas noi given £o  the
applicant  in  the mattezr of 2zlzction. Tharefore, this
application is premabnrs,. Alsa no basis hszve hkezn indicat

g

about  the apprehendzd terminztion by the applicant pznding

h

. O . . . .
appointment,a rejularly sslecied candidate. The intevim relief

claimed by the applicant iz not that he ghould bz allowsd to ke

n

cinue  £ill 3 regularly selzcted candidat:s ie available kbut

f

that the vespondents should be vestrainsd from terminating his
gervices and from malking any vragular recruitment for the poat

mbhiva. Thzre is no justification for Slziming an
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abzoluies relizf of thisz nature. The applicant ha
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representacion  £ovr being  regulaviszed  (Annexave  A-9
. Thiz veprzssntation iz also =2£ill pending. This

further showsz thabt the applicant's application iz prematura.

5. In the zbove civeoeumstances, the OA iz diesmisszd at the
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(FATTAN PRAFASH)

Membzr (J)
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( O.F. SHAFMA )
Member (A)



